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SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR B. SUDHEENDRA KUVAR

CRI'M NAL APPEAL NQ(s). 321 OF 2001

RAJESH KUMAR S| NGH Appel | ant (s)

VERSUS

H GH COURT OF JUDI CATURE OF M P. Respondent ( s)

(Wth office report )

Dat e: 20/04/2007 This Appeal was called on for hearing today.

For Appellant(s)

M. M C. Dhingra, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER

Six weeks’ time is granted to file additional docunents.

I ssue sunmons for non-prosecution after six weeks, in the event

of default,



as provided in CGircular dated 28.11.2006.

( B. SUDHEENDRA KUNAR)

Regi strar

hj



